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8 After giving careful considerationr, we consid.r that Lo
is not necessary to gc into evidentary valus of the cevtlifi-

cates filsd as the reoresentation of the apalicent is
alleged to be pending with the respondents and thnt hiag not
yet been disposed of. It shall, therefore, b2 in the
interesst of justice that the representaticn of the epplicant
he considered on merits and if such representacion is nol
available, then the applicant shall made availsble anocther
representation along with the QDcuments in support of his
ate of birth as alleged by him within tuwo weeks from Zhe
receipt of this order and the respondents shall ccrhsider ihz

by ‘ case of the applicant according to law and rules.

9, In view of the above discussion, the ajlplication is

disposed of in the following manneri-

ay The respondent No.2 is directed to dispose of by a

reasaned order the representation dated 30-10-135C
within six months from the receiot of this orcer:
b) if the said representation is not evailabl:c L0z
g,

Lt
ARV SO S %

apnlicant shall file a fresh repressniation foonlol La

)

Neo — all the documents in support of his case for correc i

1

o

! " of the date of births;

c;} the interim order dated 26-1-1991 shall stand vacsz.ad
after the disposal of the representation for vhich aix
months period has already been fixed;

d) the applicant can file fresh application if hc is still

aggrieved by the order

In the above circumstances the parties shall buar

their own costse.
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